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On behalf of the Coramittee on Private Members' Bills and Resolu-
ml.hvmsbeenautbnrhedb y the Committee to present the Report
on their behalf, present this Sixty-ninth Report.

2 The Committee met on the Ind December, 1970, for—

1. Allocation of time to the Resolutions set down in the List of
Business for Friday. the 4th December, 1970.
1. Classification and allocation of time for discussion of Bills (wids
Appendir).
1I1. Examination of the following Constitutton (Amendment) Bills
under Rule 294(1) (a) of the Rules of Procedure —
(1) The Constitution (Amendment) Bill, 1970 (Amendment of
the Seventh Schedule) by Shri Om Prakash Tyagi.
(2) The Constitution (Amendment) Bill, 1970 (Amendment of
erticle 174) by Shri Om Prakash Tyagi.
(3) The Constitution (Amendment) Bill, 1970 (Amendment of
article 348) by Shri Om Prakash Tyagi.
IV. Allccation of time for discusson of the Constilution (Amend-
ment) Bill. 1969 (Amendment of articles 32 and 226) by Shri
Tenneti Viswanatham, as reported by the Select Committee.

Allotment of time to Resolutions
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Business for the 4th December, 1970 had been invited to present their

:dinu;on their Resolutions before the Committee. None of them attend-
sitting

4 The Committee recommended the allocation ¢f time as follows: -
(1) Resolution regarding Improvement of eccunomy of

backward areas. 1§ hours
(20 Resolution regarding Revision of economic and
pclitical policies to meet unemployment situation. 1§ hours

Classificat on and allocation of nime to Bills

5. The Members concerned had been invited to present before the
Committee their views on their Bills

Shri Kamalnayan Bajaj sttended the sitting.

6. After considering all «{ the Bills, the Committee placed all
the Bills in Category 'B' and recommended allocation of time for each
o!th‘thﬂhu:hownlnmlumn 5 of the Appendix.

Exrammation of Constitution (Amendment) Bills

7. Shri Om Prakash Tysgi. Member-'ncharge of the Bills, Hh:d bean
invited to present before the Committee his views on his Bills. did not
attend the sitting.

8. The Committee considered the Bills and nrﬂwd at the following
findings as a result of their examinstion of the Biils: -

Findings of the Committee

(1) The Constitution (Amendment) Bill, 1970 (Amendment of the
Seventh Schedule) by Shri Om Prakash Tyag!.
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After considering all sspects of the Bill, the Committee recommended
%&tthellanbermi;htbepermﬁtedtomcvelmleavewmuodmm

(2) The Constitution (Amendment) B:ll, 1970 (Amendment of
erticle 174) by Shri Om Prakash Tyag.

The Bill sought to amend article 174 of the Constitution with a view
to provide that the Governor of 8 State shali not be empowered or en-
titled o dissclve the lepulatve Amembly withsut summoning it and
ascertain ng the confidence of the Assembly in the Chief Minister.

Afur considering all aspects of the Bill, the Commnittee recommended
that the Member might be permitted to move for leave to introduce the
Bill

(3) The Constitution (Amendment) Bill, 1970 (Amendmen: of
artwle 348) by Shri Om Prakash Tyagi

The Bill sought to amend article 348 of the Crnstitution with a view
0 provide for the use of Hindi language along with the English language
in the Supreme Court and the High Courts, and for other purposes spec-
fied In clause (1) of article 348.

Aftrr consider.ny all aspeets of the P the Cammittee recommended
that the Mrmber migtt be perm.ited to o for leave to .otroduce the
Bill.

Allocation of time to Bill, a3 reported by the Select Committee

9 After considering all aspeets of the Bill the Commutiee ailotted
u one hour for the discusstion of the Constitution (Amendment) Bill,
1989 (Amendment of articles 32 and 226) by Shri Tennet: Viswanatbam,

as reported by the Select Committee.

Recommendat ons
10. The Committee recommended that—

(1) the allocation of time to resolutions, as shown in paragraph 4
above, be agreed to by the House;

(1) the classification and allocation cf time to Bflls by the Com-
mittee as shown in the Appendix be agreed to by the House;

(1) Shri Om Prakash Tyagi be permitted to move for lesve to
introduce his Constitution (Amendment) Bills; and

(iv) The allocation of time to the Ccnstitution (Amendment) Bill,
1989 (Amendment of erticles 32 and 236), as reporied by the
Seloect Committee, shown in paragraph 9 above, be agreed to

by the House,
P. G. 8EN,
Nrw Dwuun, Actmmg Chairmen,
December 2, 1970, Comm.:ttee on Privete Members’

Agrahayena 11, 1882 (Seks) Bills end Resolutions.



/Name of the Bill and the Member- Bill No.
in-charge

zp

allotted

| The Employees Legal Aid Bill, 1970 %y 116 of 1970
Shri Sardar Amgad Ali >

2 The Prevention of Lotterics Bill, 118 of 190
1970 by Shri Kamalnay:n Bajaj.

3 The Contitution (Amendment) Bill. 11S of 1970
1970 (Amendmens of srticles 38 and
157) by Shni Shiva Chandra Jha.

4 The Code of Crhinel Procouuse 117 of 190
(Am:ndment) Bill, 1970 (Amend-
ment of section 4 and addittion of new
section 566) by Shei George Fernandes.

S . The Coastitubion (Amendmeat) Bill, 11l of 190
1970 (Amendment of erticle 145)
by San Nath Pui.

6 The Constitution (Amendment) Bill, 112 of 190
1970 (Amendment of article 356)
by Shri Nath Pai.

7 The Presidential and Vics Presiden- 113 of 190
tial Elections (Amendment) Bill, 1970

(Umewmens of section 5) by

Shri Nath Pai
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